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Twelfth and Thirteenth Sittings at 
the Committee on Government As-
surances held durmg the current Ses-
sion. 

11.80 hrs. 

MESSAGE FROM RAJYA SABHA 

5""..,lar,.: Sir, I have to report the 
fo!lowing meFSage received frOm the 
::;ecretllry of RaJya Sabha: 

'In accorda:.ce with the provi-
sions at rule 127 at the Rules of 
Procedure nnd C(mduct of Bu.ine .. 
in tre Rajya Sabha, I am directed 
to inform the LeI!: Sabha that the 
Raj:'a Sabha, at its sitting held on 
the 22nd September, 1965, agreed 
without any JlTTJendment to the 
Payment of Bonus Bill, 1965, which 
was P'.'''d by lhe Lok Soabha at 
it.. sitting held cn the 9th Septem-
ber, 1965. 

Shri S. ~  Banerjee (Kanpur): 
want u clarification, arising out of 
whet h", h"cn laid by Mr. Siddnnan-
jappa all the Table. Yegterday when 
I raised this question, the Minister of 
Planning, Shri Bh&gat, said that he 
would collect tr.(' information as to 
what amount was spent on the tours 
abroad by the ministers, deputy-mini-
ster. and the officials during the 
sum me.'. A ctu,,'ly We got that n ~

mation for 1964. You. in your wis-
dvm. Sir, .. k',d Ihe han. Minister to> 
furnish this information. I would like 
to know whether that Information is 
.vaiioable; if so. may I know whether 
it will be pJared on the Table or what 
time it will take them to do so? 

!II •. Speak"r: I. it available now? 
will .nqui.., fr.,frO the Minister. 

.,. "'I ~ ~  : ~ 

~ ~  ~ ~ t 
;rfir;: 1Ao-a1l' iif mr ~ I 

Mr. Speaker: Order, order. Let 118 
proceed now. 

lUI br •. 

PRIORITY OF NOTICE OF 
QUESTIONS 

Mr. Speaker: I have to inform the 
1Ifembers that I have received a .... -
gestion from Shri Madhu Limaye that 
eq\l'l<l opportunit;e, should be liven to 
Members who are residing in Delhi 
:lnd those who are residilli outside 
Delhi during inter-session periods to 
send their Notices of Questions after 
the summons for a Session have been 
: .. upd. and that ""ch Notices should 
be!!in to be tecei"td seven days atle. 
the date on which summons haY" 
b'.'en issued. ~ ar suggestions in 
different forms have been received by 
me from other Members in the post. 
I have considered these sugg('stiOn8. 
A,:cording to thl' present practice, 
wltices of questions are r~e ed in tht' 
Parliamentary Notice Offic,' one day 
after the issue of Summons and Bu-
lletin shOwing allotment of days for 
: ~n : r r  ~ t ns by Ministers. Jnd 
their priority is arranged according to 
the da\£ and tim" of receipt. With. 
view to remove the difficulty expe.-
ienCl'd ·by nll'mLrrf: who an~ not ir, 
Delhi at the time of issue of Summons 
I have decided that Members may ~ 
notices of questions a,q at present, but 
all notices received betwE'Cn the dati! 
after the issue at Summons and the 
seventh day thol'eafter shall be de:!'IJI-
ed to have ),eell received at the com· 
mpn('cment or the sevantb d:lY. The 
inter se priority of such notices shall 
be determined by ballot as in the 
case of notices received on the sa ~ 

doy and time. 

11.21 hr •. 

RAILWAYS (EMPLOYMENT OF 
ME.\\mERS OF THE ARMED 

FORCl!.S) BILL· 

TIle DepIdy MIaIIIMr III tile IIIIIdI-
trr or Defeaee (Dr. D. 8. JtaJa): 1I'r. 
~ ea er  Sit, on behalf of Shri Y. n. 
Chavan, I beg to move for lpav.o \0 
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